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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO10S of 2025

Ajay Pratap Singh ... Applicant

Versus
District Magistrate, Mainpuri & Ors. ... Respondents

REPLY ON BEHALF OF THE RESPONDENT (DISTRICT MAGISTRATE,
MAINPURI) TO THE ORIGINAL APPLICATION OF THE APPLICANT
ALONG WITH SUPPORTING AFFIDAVIT.

MOST RESPECTFULLY SHOWETH

That the answering Respondent No.3 respectfully submits that every statement,
contention or averment in the Original Application, which is inconsistent with, or
contrary to, the present reply or the official record stands specifically denied.
PRELIMINARY SUBMISSIONS/OBJECTIONS
1. That it is respectfully submitted that the applicant, in his application, has
alleged that St. Mary’s School, Ashram Road, Mainpuri, has encroached
upon the river. In order to remove the said encroachment, the designated
authority (Sub-Divisional Magistrate, Regulated Area, Mainpuri) passed an
order directing removal of the encroachment. Against this order, an appeal
(Appeal No. 1/2016, under Section 15(2) of the Building Regulation Act,
1958) was filed before the appellate authority, 1.e. the Controlling Authority,
Regulated Area (District Magistrate, Mainpuri — the Respondent herein).
The said appeal was dismissed on 30.08.2019, and the order of the
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subordinate authority directing removal of the encroachment was affirmed as
proper and lawful.

. That aggrieved by the dismissal of the appeal, St. Mary’s School approached
the Hon’ble High Court by filing Writ Petition No. 34256/2019. The
Hon’ble High Court was pleased to stay the implementation of the
appellate authority’s order on an interim basis. The said writ petition is still
pending adjudication before the Hon’ble High Court, and a counter
affidavit has been filed therein by the present Respondent. Since the matter
is sub-judice before the Hon’ble High Court and an interim stay is in
operation, it is not possible to take any further action against St. Mary’s
School at the local level at this stage. The status report of the proceedings
before the designated authority/appellate authority and the orders of the

Hon’ble High Court are annexed herewith as Annexure 1, 2, and 3.

. The applicant has also made allegations regarding a commercial mall
situated on Kachhari Road, Mainpuri. In this respect, it is submitted that the
designated authority (Regulated Area) had passed a demolition order
against the owner of the said property, Smt. Vijay Kumari (wife of Shri
Satish Yadav), for unauthorized construction/encroachment. The owner’s
appeal against the demolition order was dismissed by the appellate authority.
Thereafter, Smt. Vijay Kumari filed Civil Suit No. 88 of 2017, Vijay Kumari
vs. State of Uttar Pradesh, in which the learned trial court granted a
temporary injunction (stay) on the demolition. The State Government
(through the answering Respondent) filed Misc. Appeal No. 07 of 2020,
State of U.P. vs. Vijay Kumari, before the District Judge, Mainpuri. The
appellate court (District Judge) allowed the appeal and vacated the

temporary injunction, effectively clearing the way for demolition.
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4. That aggrieved by the appellate order, Smt. Vijay Kumari approached the
Hon’ble High Court at Allahabad by filing Writ Petition No. 6096/2021
(Vijay Kumari vs. State of Uttar Pradesh). The Hon’ble High Court, vide
order dated 08.11.2021, granted a stay on the demolition. Thus, in this case
as well, a stay order is currently operative by direction of the Hon’ble High
Court. In such a situation, no action can presently be taken at the local level
with respect to the mall in question. Copies of the orders passed by the
designated authority, the appellate court, and the Hon’ble High Court in this

matter are annexed as Annexure 4, 5, and 6.

5. Therefore, in view of the above facts and circumstances, it is humbly prayed
that the Hon’ble Tribunal may be pleased to dismiss the applicant’s petition,
as the Respondent and authorities have already taken appropriate action and

the matters are sub-judice before the Hon’ble High Court.

PARA-WISE REPLY TO THE APPLICATION
1. The contents of paragraph 1 of the application are formal in nature and

require no comment from the answering Respondent.

2. The contents of paragraph 2 of the application are also formal in nature and

call for no comment.

3. The contents of paragraph 3 of the application, along with its sub-
paragraphs, are denied. The applicant is not entitled to any relief, having
presented distorted facts before this Hon’ble Tribunal. The para-wise reply
to paragraph 3 and its sub-paragraphs (I to XIV) is as follows:

I. The contents of sub-paragraph (I) under paragraph 3 of the application are

formal and require no comment.
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II. The contents of sub-paragraph (II) under paragraph 3 of the application

require no comment.

III. The contents of sub-paragraph (III) of paragraph 3 are denied. In reply,
1t 1s submitted that, The Hon’ble National Green Tribunal, New Delhi,. has
issued guidelines concerning the maintenance of a green buffer zone and
prohibiting any building activity along the river banks. The relevant

guideline is reproduced below for ready reference:

8.34 Buffer Along/Around Water Bodies:
“The water bodies and watercourses shall be maintained as a
recreational/green buffer zone and no building activity other than
recreational ~ use  shall  be  carried  out  within:
(@ 100 m from the vriver edge outside Municipal
Corporation/Municipal limits, and 50 m from the river edge
within Municipal Corporation/Municipal limits. No permanent
construction shall be permitted within this buffer zone.
(b) 50 m from the boundary of lakes having a surface area of 10
ha (hectares) and above.
(c) 30 m from the boundary of lakes or water bodies of area less
than 10 ha, including ponds and tank bed lands.
(d) 12 m from the boundary of major canals, streams, and nallahs,

etc.”
In accordance with the above guidelines (which mandate a 50-meter buffer
zone from the river bank in urban areas), a joint team of the District
Administration and the Irrigation Department, Mainpuri, has identified all
encroachments within 50 meters of both banks of the Ishan River. Notices

were issued on various dates to approximately 170 individuals instructing



99

them to remove the encroachments identified on the banks of the Ishan. In
several locations, encroachments along the Ishan River have already been
removed forthwith. Efforts are ongoing to identify any remaining
encroachments and to ensure their removal at the earliest. A list of the
notices issued, along with photographs documenting the encroachment-
removal proceedings, is annexed herewith as Annexure 7. The answering
Respondent and the local administration are diligently complying with the

buffer zone guidelines and taking necessary action against encroachments.

IV. The contents of sub-paragraph (IV) are denied. It is specifically clarified
that no chemical-laden wastewater from any factory in Mainpuri district
is being discharged into the Ishan River. As far as the issue of domestic
sewage or drain water flowing into the river is concerned, a detailed action
plan is under preparation to address and mitigate this issue in a systematic

manner.

V. The contents of sub-paragraph (V) are denied as incorrect. It is submitted
that the Ishan River is essentially a seasonal river. The river Ishan enters in
the Mainpuri district tehsil ghiror and flows through tehsil Sadar , bhogaon
and Kishani and thereafter enters the district Kannauj. During the summer
months there is reduced flow in the Ishan River. In the urban areas of
Mainpuri district (Tehsil Mainpuri Sadar and Bhogaon), the wastewater
(primarily domestic sewage) from households is carried into the Ishan River
through the following eight (8) drains. Importantly, this wastewater does not
contain any industrial effluent or chemical waste from factories; it is

mostly domestic in nature:
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Drain Description|Outfall into
S.No.Local Body . .
(Location) Ishan River
Nagar Palika Joins Ishan
L ] ) ~ |Kharja Drain )
Parishad, Mainpuri River
5 Nagar Palika|Drain meeting near Satish|Joins Ishan
. Parishad, Mainpuri  |[Mall River
I Nagar Palika|[Drain meeting atJoins Ishan
. Parishad, Mainpuri  |[Chandeshwar Mandir Road  ||River
Nagar Palika Joins Ishan
4. ] ) _ |[Drain near Shamshan Ghat )
Parishad, Mainpuri River
Nagar Palika Joins Ishan
S . ) | Drain at Karbala Ghat )
Parishad, Mainpuri River
s Nagar Palikal[“Lenging” Drain near St.|Joins Ishan
' Parishad, Mainpuri  |[Mary’s School River
, Nagar Palika|[Drain at Ishan River bridge|Joins Ishan
. Parishad, Mainpuri  |on Kurawali Road River
Nagar Panchayat, ) _ Joins Ishan
8. Kori Nala (drain) at Kusmara |
Kusmara River

[All the above-listed drains carry only domestic/municipal wastewater and

no industrial chemical effluent.]

At present, the Nagar Palika Parishad, Mainpuri has installed protective

iron mesh (screens) at the discharge points of Four (4) of the above drains,

at the locations where they meet the Ishan River. This has been done to

prevent solid garbage and refuse from entering the river along with the

wastewater. Installation of similar wire mesh screens on the remaining

drains is in progress Annexure 8. Furthermore, an action plan for the




101

construction of a Sewage Treatment Plant (STP) to intercept and treat the
sewage from these drains is being prepared by the Yamuna Pollution Control
Unit, U.P. Jal Nigam, Agra. A survey to measure the flow in each of the
drains joining the Ishan River (especially those on the right bank side) is
currently underway as part of this plan. It is submitted that considerable
efforts have been made by the previous administrative officials to keep the
Ishan River clean, and the present administration is continuing and

intensifying those efforts.

VI. The contents of sub-paragraph (VI) are denied. In this regard, it is
reiterated that the Ishan River i1s a seasonal river; the volume of water in the
river naturally increases during the monsoon (rainy season). The strong flow
of the river water during the rainy season effectively washes away and
cleans out aquatic weeds such as water hyacinth (locally referred to as
“water manjani”’) and other debris or pollutants that may have accumulated
during the lean season. Thus, the river has a natural rejuvenation cycle

during the rains which helps in maintaining its cleanliness to some extent.

VII. The contents of sub-paragraph (VII) are denied. The answering
Respondent respectfully submits that the concerns raised therein have
already been addressed in the reply to sub-paragraph VI above, which is
reiterated here. No new facts have been stated by the applicant in this sub-

paragraph that require a separate response.

VIII. The contents of sub-paragraph (VIII) are also denied. The Respondent
repeats and relies upon the explanation given in reply to sub-paragraph VI
(supra), as the statements made by the applicant in para (VIII) are of a

similar nature and have been fully addressed by the earlier response.

10
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IX. The contents of sub-paragraph (IX) are denied. It is submitted that
every possible effort has been made by the answering Respondent and even
by previous District Magistrates to keep the Ishan River clean. Due to these
sustained efforts, no chemical-laden water from any factory has ever been
allowed to discharge into the Ishan River. The district administration
remains vigilant to prevent industrial pollution in the river, and this fact

stands as evidence of the diligence exercised by the authorities.

X. The contents of sub-paragraph (X) of the application are denied as
incorrect and misconceived. (The applicant’s averments therein are not

borne out by facts on the ground.)

XI. The contents of sub-paragraph (XI) of the application are formal in

nature and do not require any response from the Respondent.

XII. The contents of sub-paragraph (XII) require no reply, as they contain

no averment warranting either admission or denial.

XIII. The contents of sub-paragraph (XIII) are also formal/allegational and

call for no comment.

XIV. The contents of sub-paragraph (XIV) require no comment from the

Respondent.

PARA-WISE REPLY TO THE GROUNDS

A. The contents of Ground (A) of the application are formal and require no

comment.

B. The contents of Ground (B) are denied. The answering Respondent has not

committed any negligence or violation of duty as alleged. On the contrary, the

11
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Respondent has been making all possible efforts to keep the Ishan River clean and
to continuously identify and remove encroachments from its banks, in compliance

with applicable rules and orders. There is no dereliction on part of the Respondent.

C. The contents of Ground (C) are denied. The Respondent repeats and reiterates
the submissions made in reply to Ground (B) above, which fully cover the

assertions made by the applicant in Ground (C).

D. The contents of Ground (D) are denied as incorrect. The applicant’s claims are
baseless and not supported by any evidence; hence they are refuted by the
Respondent.

E. The contents of Ground (E) are denied. It is specifically submitted that no
chemical-laden wastewater from any factory is flowing into the Ishan River in
Mainpuri district. The applicant’s insinuation of industrial pollution is misplaced.
The Respondent has ensured that industrial effluents are not discharged into the
river, and the water flowing in the Ishan River within Mainpuri is free from factory

chemicals, as stated in the earlier paragraphs.

F. The contents of Ground (F) of the application are formal in nature and do not

require any comment.

G. The contents of Ground (G) require no response, being mere reiterations or

legal averments not calling for a factual reply.
H. The contents of Ground (H) require no comment from the Respondent.
I. The contents of Ground (I) require no comment.

J. The contents of Ground (J) do not merit a reply, as they contain no material

allegations against the Respondent.

12
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PRAYER

In view of the foregoing submissions, it is most respectfully prayed that this
Hon’ble Tribunal may be pleased to dismiss the Original Application (O.A.)
filed by the applicant, The Respondent craves leave of this Hon’ble Tribunal to
submit any further material or affidavit, if so directed, and humbly prays for such
other or further orders as this Hon’ble Tribunal may deem fit in the interest of

Justice.

THROUGH

(\7 Yo
Date:14.07.2025 %X

Place: New Delhi
PRIYANKA SWAMI
ADVOCATE
COUNSEL FOR STATE, UTTAR PRADESH
F-13, JANGPURA, NEW DELHI 110014
E-mail:advpriyankaswami(@gmail.com

13
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IN THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO105 of 2025

Ajay Pratap Singh ... Applicant

Versus

District Magistrate, Mainpuri & Ors. ... Respondents

AFFIDAVIT

I, Anjani Kr. Singh, aged about 53 years s/o Sh. Ambika Singh is presently posted

as District Magistrate, Mainpuri.

1. That I am posted as stated above and well conversant with the facts of the

¢ accompanying reply has been drafted by our counsel upon my

%A
‘%ons.

M the contents of the accompanying reply are true and correct, and the

N

knowledge has been derived from official records and nothing material has

been concealed therefrom.

14
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DEPONENT

VERIFICATION

2cified on solemn affirmation at on this day of 2025.

Nontents of the forcgoing affidavit are true and correct to the best of my

ine material has been concealed

.

DEPONENT
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Because the order impugned is wholly without jurisdiction and infact the case no.
14 of 2013 dated 27-06-2013 in which it has been passed, could not even been
registered. As a matter of fact, the entire proceedings of the said case were
clearly not maintainable.

Because, the order impugned wrongly records that some show cause notice was
allegedly served upon some “Sukhvir” on 28-06-2013" and signatures of such
“Sukhvir” had been obtained on a copy of the notice. The appellants specifically
deny not only the service of such notice upon “Sukhvir” but also the very
existence of “Sukhvir” as an employee in the institution. Infact there is no person
namely “Sukhvir” in the appellants’ institution and, as such, it is apparent that
manipulations were made from the level of opposite party in effecting alleged
service of show cause notice giving rise to the impugned proceedings.

Because in so far as the sanctioned map dated 08-01-2001 is concerned, it is
submitted that sanction was accorded to a map submitted by the appellant no.2
alongwith other co-sharers of the land covered by gata no. 2924 situated at

Ashram Road Mainpuri.
P W .2 R

ez —
ay_

SOM Cav ™
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2.

+ 2- (iv) Because, constructions on the spot were raised strictly in accordance with the

map so sanctioned and in so far as § conditions on which sanction was granted,
none of the same was violated.

2- (v) Because. the opposite party has passed the impugned order and cancelled the
santion granted 15 years ago, on the ground that Milk Dairy had not been
established on the spot and that a School is being run. The appellants are
advised to submit that power under Section of the Act can be exercised only
when the erection or re-erection of or material change in any building has been
commenced or is being carried on or has been completed in contravention of any
regulation made under this Act or without the permission referred to in Section 6

or in contravention of any condition subject to which such permission has been
granted.

2- (vi) Because, the record indicates that sanction was accorded in the year 2001 and
the same was extended/renewed upto 2004 and then upto 2007 whereafter no
further renewal was required inasmuch as the constructions were fully completed
by that time. During this period of 7 years (w.e.f. 2001 to 2007) and even
thereafter upto 2013 absolutely no objection was raised by the opposite party or
Government with regard to alleged.violation of sanctioned map or existence or
running of the educational institution on the spot. Hence invocation of power
under Section 10 after about 16 years is highly belated and unjustified and also
hit by the principles of estoppel and acquiescence.

2-(vii) Because the sanction so accorded in the year 2001 was renewed for a further
period of three years i.e. upto 2004 and then for a further period of three years
i.e. upto year 2007. In the meantime the appellants constructed the building
strictly in consonance with the sanction map, however, Milk Dairy could not be
established as the requisite assets, cattle, plant, machinery and finance could not
be arranged. Nevertheless in so far as the construction is concerned absolutely
no deviation was made by the appellants anc constructions stood completed in
the year 2006-2007. j

2-(viii) Because, the institution is paying Muncipal Taxes to the local Municipality of
Mainpuri and also electricity charges to the Electricity Department. A photocopy
of the one receipt concerning deposit Muncipal Taxes in Annexure-6 and a copy
of eleciricity bill and its receipt Annexure-~7 to the affidavit.

2- (iS()- Because the impugned order records that there was some complainant namely
Indravir singh who was instrumental in damaging the institution and he was being
heard in the matter . However, in so far as the appellants are concerned, the

20
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i

proceedings, were held and decided in gross violation of principles of the natural
justice inasmuch as the dates 01-06-2016 and 17-06-2016 were fixed in the
matter (as per the impugned order) however,no proceedings were held on such
dates as the Presiding Officer was busy in Administrative Work, as a result
whereof 04-07-2016 was fixed as the next date. It is this date i.e. 04-07-2016 on
which the impugned order-has been passed.

2- (x) Because, in the present case, absolutely no show cause notice, as required

Form-B was issued to the appellants and hence an action in terms of directing
issuance of a demolition notice is per-se illegal and deserves to be set aside.
Infact Form-B provides issunace of a show cause notice. In the present case no
show cause notice in Form-B or otherwise was issued to or served upon the
appellants. Hence the consquential action as ordered in the impugned order is
wholy unsustainable and deserves to be denounced on this ground alone.
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to say that more often than not, process of the Court is being abused. Property
grabbers, tax evaders, bank loan dodgers and other unscrupulous persons from all
walks of life find the Court process a convenient lever to regain the illegal gains

indefinitely. We have no hesitation to say that a person whose case is based on
falsehood, has no right to approach the Court. He can we summarily thrown out at any

stage of litigation.
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- :%\E%IEXURE 3

Case :- WRIT - C No. - 34256 of 2019

Petitioner :- St. Mary S School Ashram Road Mainpuri And Another
Respondent :- State Of U.P. And 5 Others

Counsel for Petitioner :- Anurag Dubey

Counsel for Respondent :- C.S.C.,Prashant Tiwari

Hon'ble Yashwant Varma.J.

The petitioners administer an educational institution which is affiliated with
CBSE. It is stated to impart education up to the 12th standard to as many as
3800 students. The orders impugned have been passed under the provisions of
the U.P. Regulations of Building Operation Act 1958 ["the 1958 Act"]. There is
a serious and disturbing question with respect to the manner in which the
educational institution is alleged to have come up. It is the admitted case of the
petitioner that he had applied for sanction of a map for establishment of a dairy.
Though that map was sanctioned, the dairy never came to be established. In its
place, the present educational institution was constructed and is being run. The
respondents in the impugned order allege that the construction has been raised in
an area which is marked for a Green Belt and on the banks of a river, thus falling
in an area which is flood prone. It is also alleged that no sanction or permission
was obtained for the purpose of construction and establishment of an education
institution. The findings so recorded are assailed by Sri Tiwari, learned counsel
who contends that till date no Zonal Plan has been prepared for the area which
may indicate or establish that the situation of the institution is in a Green Belt.
He further submits that the allegations that the institution is in a flood prone
area, is incorrect. He has referred to some photographs and other materials in the
course of oral submissions to submit that no river exists adjacent to the
institution at present and that the allegation that the structural safety of the

building is at risk is clearly incorrect.

From the recordal of the facts, the Court notes that the undisputed position

which emerges is that no sanction was obtained for the purposes of construction

of an educational institution. That leaves the Court no alternative but to assume

that no evaluation with respect to its structural safety, fire safety and other
e U

SOM. (ayx<v)
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applicable building norms wa<s] @Pdprtaken. At least no such material has
presently been placed on the record. The Court however at this stage is
constrained to place in the balance the interest of 3800 students as well as their
safety and security. On the other hand, if the orders of demolition were to be
permitted to operate, it would be clearly put their education in jeopardy.
However and at the same time, the Court cannot lost sight of the fact that a three
storey structure which is presently being used as a school for 3800 students, has
been permitted by the respondents to come up over a period of time without any
exercise of diligence and scrutiny having been undertaken. Consequently, the

following interim directions are hereby issued.

The Prescribed Authority as well as the District Magistrate who acts in the
capacity of the Controlling Authority under the provisions of the 1958 Act, shall
jointly constitute a team of qualified engineers and other allied staff which shall
inspect the building in quesﬁon and submit a report with respect to its structural
safety and it being in compliance with other applicable building norms. The
building shall also be inspected from the angle of fire safety since it is being run
as an educational institution. Since the institution is stated to be closed for
Diwali vacations between 26 to 29 of October 2019, it would be expedient that
this exercise is concluded while the institution is still shut, so that the activities
of the students are not hindered or hampered. The report may thereafter be

placed on the record of this writ petition on or before the next date fixed.

Include in the additional cause list of 11 November 2019. Till that date, the

respondents are restrained from taking any further steps for demolition of the

structure in question.

Order Date :- 24.10.2019

Vivek Kr.
W

S:D.™ Carvyy
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CourtNo.-9 141 © %

Case :- MATTERS UNDER ARTICLE 227 No. - 6096 of 2021

Petitioner :- Smt, Vijay Kumari
Respondent :- State Of U.P. And 2 Others

Counsel for Petitioner :- Pramod Kumar Sinha,Rajneesh
Tripathi

Counsel for Respondent :- C.S.C.

Hon'ble Ajit Kumar.J.
Heard learned counsel for the petitioner and perused the record.

The contenticn advanced by learned counsel for the petitioner is
that the constructions over and above the land in question had
been carried out by the petitioner after the land was duly
purchased from the original tenure holder and land user change
applied for under Section 143 of the UP.Z.A. & L.R. Act, 1950
from the agricultural to non agricultural having been allowed by
Sub-Divisional Magistrate, Mainpuri on 2nd January, 2004,
which order remained unchallenged. It is further submitted that

 thereafter the petitioner applied for sanction of the map for

constructions of the building in question under the U.P.
(Regulation of Building Operation) Act, 1958 and the
prescribed authority, namely, Sub-Divisional Magistrate,
Mainpuri passed an order sanctioning the map on 16th August,
2012 and thereafter building was constructed within the
prescribed period of three years and ever since thereafter the
petitioner is enjoying the building in question. However, it is on
some private complaint, the authority proceeded to question the
constructions and resultantly before drawing the proceedings
under the U.P. (Regulation of Building Operation) Act, 1958,
the petitioner instituted a suit for permanent prohibitory
injunction in:the year 2017 and in which after hearing the
parties concerned the 6-C application came to be allowed.

|

It is next submitted that the said order has come fo be
challenged in Misc. appeal by the defendants respondents on
the ground that suit proceedings were not maintainable against
the action taken under the order of U.P. (Regulation of Building
Operation) Act, 1958 and the court sitting in appeal has set
aside the order of temporary injunction.

The argument advanced by learned counsel for the petitioner is
that after the map was duly sanctioned and constructions had
been carried out and even before drawing the proceedings under
the U.P. (Regulation of Building Operation) Act, 1958 the
petitioner instituted the suit and the reports were called for by

S'nme Cay)

|

}

1
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:l;e Anc;m Comml&&r as well as Engineer concerned, the
spon gnts have proceeded only to defeat the suit proceedings
by drawmg proceedings under the U.P. (Regulation of Building
Operation) Act, 1958. He next argued that this act and conduct
on the part of the respondent authority is tainted and mala fide
as the proceedings were on a private complaint.

It is further submitted by learned counsel for the petitioner that
the petitioner is not averse to the jurisdiction issue to be framed
and decided as preliminary issue qua maintainability of the suit
as well as the application, if any filed under Order 7 Rule 11 of
the Code of Civil Procedure, 1908.

Upon perusal of the various documents brought on record and
the pleadings raised and the order impugned, prima facie, 1 find
substance in the arguments advanced by learned counsel for the
petitioner and the matter requires consideration.

Let the notices be issued to the respondents, returnable within
eight weeks.

Steps for service be taken within two weeks.
List on the date indicated in the notice.

In the meanwhile until further orders of this Court, the effect
and operation of the order passed by the District Judge,
Mainpuri in Misc. Appeal No.- 7 of 2020 dated 20th October,

2021 shall remain stayed.

However, it is provided that it will be open for the contesting
respondents to move an appropriate application either under
Order 7 Rule 11 of the Code of Civil Procedure, 1908 or for
framing jurisdiction issue as preliminary issue for its disposal, if
they are so advised and pendency of this petition will not deter

" the civil court from proceeding further in the suit.

Order Date :- 8.11.2021
Atmesh
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